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IN THE CENTRAL é‘xDMLNISTRATIVE TRIBUNAL
AHMEDABAD BENCH
DOERCCBHETHEKK

O.A. No. 826 OF 1987 188«
Bodecscdiex

DATE OF DECISION 25-3=1991

-

Doji Gokul, : Petitioner

PiEe Rel. Qg __Advocate for the Petitioner(s)

Versus

Union of India & Ors. ; Respondent

Mr, B.R. Kvada, _ _ . Advocate for the Responaemn(s)

CORAM

3 z g . . .
The Hor’ble Mr. M.M. Singh, AdminisStrative Member.

“a
LWy

2 fa o L g : L} s
The Hon’ble M. S.Santhana Krishnan, Judicial Member.

1. Whether Reporters of local papers may be allowed to see the Judgement? Mo
2. To be referred to the Reporter or not? N2
3. ‘Whether their Lordships wish to see the fair copy of the Judgement? Mo

4. Whether it needs to be circulated to other Benches of the Tribunal? s
MGIPRRND —12 CAT/86—3-12-86--15,000
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Doji Gokul,

residing at Railway Colony

Quarter No.L/105/4,

Near Railway Running Room,

Palanpur, List:Banaskantha, eeeees Applicant.

(Advocate: Mr. R.J. Oza)
Versus,

1) Union of Indisa
(Notice to be served through:
The General Manager,
Western Railway, Churchgate,
Bombay - 300 001).

2) The Divisicnal Railway Manager,
Ajmer Division, Western Railway,
Ajmer.

3) The Divisicnal Mechanical Engineer(Loco)
Ajmer Division,
Western Railway, Ajmer. eesee Respondents.

(Advocat=: Mr.3.R.Kyada)

ORAL ORDER

O.A.No, 626/87

“ates: 25-3-1991,
Per: Hon'ble Mr. M.Me Singh, Administrative Member.

This Original Applicaticn under saction 19
of the Administrative Trikbunals Act 1985 challenges
removal from service of the applicant amf on account
of his conviction by the Judicial Magistrate(F.C.)
Palanpur on 10.5.1982 for an offence punishable
under the 3Bombay Prcochibition Act read with secticn
120-B of Indian Railway Act. The applicant submitted
appeal beforeMDiviSional Railway Manager on 6.1.1984,
The sameédeciced on 27.4.1984 and the applicant has
stated that the appellate crder has not been served
v M o g b S e
upcn the petitioner but fke case know about(ea&y the
mcnth of October 1987, ‘éppzii?tly this plea has oeen

taken by the applicant watetr—awoatts the limitation

obstacle. The application is patently barred by




Lzte. Thus there is ﬁ-casce%_

- 3 -

above act, However no condonatiocn applicaticn has
been filed. Limitation has to be ccunted from the
date appeal was decided on 27.4.1984. Bven if the
applicant did not hear from the respondents about the
decision of his appeal,he could not wait indefinitely

&)

knaw about it to take proper mzasures.

26 Apart from the above the dismissal from

r\f
service is based on a Courf convicticn. Even in his
appeal application preferred to the Divisional
Railway Manager/it is stated that the applicant was

called from leave to handover the chargzsheet for

removal from service which he refused to acce ept.

3

T

d ®he order of the disciplinary authority

was deem:d to have been served on him. Lven this

deal b, S

appeal application to the d‘“artm ntkssing dated

6.1.1984 and the order of punishment of the
< v\
A
disciplinary authority kedag dated 10.5.1982, is <ited

e m

of delay the

applicant has been showing.

e When the mgtter is called out today,neither
applicant nor couns2l is present. B3y this Tribunal's

order dated 25.2.1991 a final opportunity was given

to th: aoplicant and counsel.

4, In the matter with above Jegal substancasC

we See no grounds for any other wsewsen except passing
ar R

the order r/ the applicaticn is dismissed with no order

| y— TR T

[js.éanthana Krishnan) (M.M. Singh)

Judicial Member Admn. Member
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Presents: None for the applicant.

The applicant has filed this M.A. for
restoration of the O.A. Objections in the M.A.
have not been removed. Issue notice to the learned
cQunsel for the applicant to rectify the mistakes

within 15 days. List before the Bench for further

(N.V.Krishnan)
Vice Chairman

direction on 31st August, 1992.

- /\\La,xxw/(

(R.C<Bhatt)
Member (J)

This application has been called twice. Neither
the applicant nor his Counsel is present,
M.A. ST. 214/91 is under consideration.

73
=~
are obJectlons \thh et have been stlll removed

Bh 11-8-92-,

Counsel which is

Ire

ﬁhe orcefg;otlce to be ls:ued to, the
served As--he—-ra-sue @enor t

,awalted st up £RXX afger

with report on service. Call on 16-9-92,

s

regardlrg service
15 days

~

(R.C.Bhatt) (M.V.Krishnan)
Member (J) Vice-Chairman.
/’/’ /
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' The armnlicant has f led review a-plication ’
22-10+92 - are objectjion

s s 50 i B0 A S e S e e el D O

- Qﬁt.'?34/91 in respect of which there
( I ¢ 1, MNotices were
; . Objections have not been removec. Hoclces
. [ , , N e
} ; & to move theodl cLions
; ' issued to ~he counsel & to remove L 2ob je
’ g " before 16-2-1992 an uch notices have already
t erore &
s ] J s amnesl a ki = —\ - 115 ;k'"e
; been served .None appearec before us On 1
' i 15=0=19¢ and ' -10-92
l last two hearing on 15-0-1992 and kel 7
| i ) . - )
S f th anp e allic XX t1Q.
: ] The learned counsel for the anplicar xg 3
] ‘ g n-erest of tice he 1
: } sent sick note. In the interest or just
‘ { i 4 s By ¢ e yiections
: ‘ given one hore opportunity o nave the >jections
l ] : -] hi his client. No furhter time
i : rectified by him or by his client. N '
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N.A. St. 214/91 i

X < - -
’ U.A 6 ,’6‘/(8/
) Date JEfica Report
’\
i
16-9=92 The ay
' s1CK not
. 2@-_“ .
N him in

Call on -7th October 1992,

« RS
L e DR

(#.C.Bhatt) (N.V.Krishnan)
em er (J) Vice Chairman
S.

7-10-1992 - shri 7.3. Oza for the applicant, in

R.A. St. 214/1992 has send‘a sick

note. List for direction on 22nd Octobor
1992, |

oo

(R.C.Bhatt (N.V.Krishnan)
Member (3J) Vice Chairman.

[ ¢

*AS,




"Date

JEfica Report

Order ,'
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"Date

Office Report

ORDER

') -11-9%
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Meither the applicant
nor his counsel is
present.today.

The

for a review,

shether the applicantis

3 - P 1 Pe i al =) not
contends representation walich are not

E e - ol 'v'*cwp*t-'q angy
g been promotzz for the appllcait =5, <&

h thi ig dismissed
therefore this is

for want of prosecution.
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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

T Gl U e e e s W g ¢ M o - —

Original Petition No. €1\E of 5%
Miscellanecus Petition No. - Oof s
.o yl ,
shri D01 Q\ol<lLé Petitioner
4 Versus

de Z {/"Yu“uq_ o WA S XA,

This application has been submitted to the
Tribunal S K. X o-.  i-boec. < Under section
19 of the Administrative Tribunal Act,1985 and the
same has been scrutinised with reference to the

points mentioned in check list in the light of the

provisions contained in the Administrative Tribunals

Act, 1985 and Central Administrative Tribunal (Procedure)

"Rules, 1985,

The application has béen found in order and may

be listed on (ﬂ j- Tor admission.

OR

The application is not been found in order for the

reasons indicated in the chetk list, The applicant

may be advised to rectify the g within 10 days
-Draft letter is placed ow for Signature,
¢

The appiicant has since removed the defects and the

applicant may now be listed for admission.
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